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2% Any member of the Council may resign from the Council by tendering one months notice in
writing te the Government. The power to accept the resignation of a wember shall vest in
the Goverprment.

f) The Government may remaove any member from office:

g ifheisof unsound mind and stands so declared by 8 cornpatent tourt; oF
i) if he becomes bankrupt or insoivert or suspends payment 10 his creditors, oF
i3} i he is convicted of any offence which is punishable under the Indian Penal Code {Act
LW oF 1860); o
i) i he absems hirnsel from thwee consecutive meetings of the coundt without the leave
of the Chairpersen, and in aay (a5 frorn five consecutive meetings; or
vy acguires such financial or other interest as is likely, In the opinion of the Goverorment, 1o
affect prejudicially his functions as a mesmber.
&, Hoporarium to the Members of the Council
The remunesation, honorarium or fees and any allowances that may be paid to the members
chail be at rates as Fixed by the Government, time to time, by Motification.
5. Procedure to be foliowed in the discharge of functions of the Council:
i} The Council shall mest at least once in every three months, at such time and place as
may be dedded by the Chairperson by Notice.
i) - The gQuorsm for any mesting of the Councl shall be two in case If the numbear of the
members is three or four, and & shali be three if the number of the members is ve,
iiiy At lease seven days’ notioe shall ordinarily be given for any meeting. However, iy case of
vrgency a neeting may be calied at such shorter notice as the Chairparsan may consider
sufficient.
W} The Counci may appoint or engage the services of ore or more expasts in terms of
section 26 of the Arbitration and Condiiation Act, 1996.
vy The Councll, or a party to the dispute with an approval of the Counddi, may 2pply o the
~ouyt under section 27 of the Arbitration and Conciliation Ack, 1995, for assistance in
taking evidence,
viy  The refererce/ application of the aggrieved micro or small emerprise suppiier shait
contzin Full particulars of the supplier and is status, skpplied goods or services, terrns of
payment, [ any, agreed bebween the supplier and buyer, actual paymert recelved with
date, amount due and the interest duly calcudated under section 16 of the act, supporied
by =n affdavit, with necessary court fes stamp affixed thereon. The Chairperson of the
Councd may require any petitioner ko provide further perficulars of the cisim or any
relevant documents in susport of the daim as h& may consider necessary for the purpose
of the proceedings, If the petitioner fals or omits 1o do so withit fifizen days of receipl of
such cormmurication of within sech further Bme as the Charperson may, for sufficient
couse, phow, the Counchh may terminate the procsedings watnout prejudice o the right of
the petdioner to make fresh reference i be s otharwise entitled so © do. The petitioner
chalt also simultanecusly send a copy of the reference the buyer of buyers against

whom the references is dirgcted.
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All the reference/ application of the aggrieved micro or small anterprise suppliar
submitted on or before 31% January, 2017 under consideration of the Daapar‘tmer*at of
Industries & Commer.e, Government of Tripura shall be automaticaily transferred wo the
Council.

The reference/ application shall be acknowledged forthwith if It is dellvered az the office
of the Councll. Where the reference/ application is received by registered post, s receipt
shall be acknowledged on the same day. The chairperson shbiail cause the buyer to furnish
his detailed response to the reference within fifteen cays of receipt of the reference by
the buyer or within such further tUme not exceeding fifteen davs, as he may, for sufficient
cause, allow. ;

On receipt of a referénce under section 18 of the Act, the Chairperson of the Council shall
cause the reference and the buyers response thereto o be examined and, on being
satisfied with the reference making & prima fade case of delaved payment, cause the
reference to be placed before the Councll at its pext mmediate mest g Tor

- eonsidaration, The Chairperson shail also ensure that sach reference recsired within mwo

weelks of the date of the last proceeding meeting of the Council is examined and, i found
in order, is placed for consideration of the Council at s next immediate meeling.

The Coundil shall elther itself conduct conciliation In 2ach reference placed before It or
seek the assistznce of any InsHoute or centre prowiding alkternate dispute resolution
senicas’ by malking a reference to such an institution or centre, for conducting
condiiation. The provisions of sections 65 to 81 of the Arbitration and Concillation Act,
that Act.
The Courcil or the institute to which it has been referved for conciliation shall require the
supplier and the buyer concerned to appear before it by Issuing notices o both parties, in
this bahalf. On the appearance of both parties, the Coundl or the institute shall first
make efforis 0 bring about condiiation bebween the buver and supphier. The instituts
shali submit Its report to the Councl within fifteen days of reference Frome the Coundcll or
within such period as the Councilt may spadfy.

~When such collaboration does not fead o setilement of the dispute, the Council shali

either shall act as an Arpiirator for finai seitiement of the dis pute or refer it to an instituie
for such arbitration, in accordance with the provisions of the Arbitration and conciiation
Act, 1956, The supplier or the buyer may, either in person or through his lwyer
registerad with any court, pressnt his case bafore the Coundl or the institute curi ngt the

_arbitratiop proceedings, The ingtitute shall submit is report W the Coouncll within such

time as the Council may stipulate.

Any decision of the Councl shall be made by malority of 11s members prasent at the
masting of the Coundll.

The Council shizll make a arbitral award i accordance with secthen 31 of the Arbitration
and Congiliation Act 1596 and within the second specified in sub-section (5 of section LS
of the Act. The award shall be stamped In accordance wirh the relavant e in force.

Copies of the award shall be made available within seven daws of filing of an application,
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wwd Fhe prowisions of mcion 15 to 23 of the Ac gnatt hareg el acbwithstarading anything
inconssent tderewith contained Inany other Iz o the tme balng s forge,

The Charpersan or gny oifer officlr suthorized oy the Chalperson shaii maintain alf
records, discharpe ol ofher fupctons inchedieg forwarding the procsedings of ewery
maeting of the Dooacil ircludirg srmual Progress Report of the Cordll to the Mambar
Secratary of the Sdvisor Commitleo constiuted under sut-sectior: (35 of the sadim 7 of

thie Act,

G, Progress Repork:
e Coungd skalb wgoad e besic information Indudieg the anrual progress report

i
sf the Courcit an the vel porkal created Bor the purpose.
e Yo Courcii shall provide infarmaton to the Monber Secetary of the Hatlonal Board
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By the Sroer of Ye Gowirmyor of Tripura
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(B, Mrgarajul
Preaqpal becretary
Geaserpmant of Tripura
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